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in Delhi (CA) 
Vf:ry mueh afraid that the students 
may lOBe this yea'" a!so. Accol'ding 
UI the present ta~ts, the {lXivate ins.. 
titutions cannot provide the neces-
sary scieti1lc equipment, laborato_ 
ries, qualified i;eacher~ and other 
facilities. I want to know whether 
the hon. Minister would stiek tp the 
assurance given t~ the students by 
the then Government on this particu-
lar question and open a new college 
under the Government? 

SHRI B. SHANKARANAND; I 
agree with the hon. Member that the 
students are to be provided with full 
physical facilities. There is no doubt 
about it. But I have told this House 
that there had been meetings with 
the management, studens and the 
Delhi Administration and the man-
agement had agreed to provide facili-
ties whether it be teachers Or equip-
ment Or building Or library. 

As I said in my statement, at the 
request of the students and their 
parents, the managel'Pent of one (.()l-
lege has decided to re-open the cOl-
lege. It is Ul1derstood that !he 
second cQllege is likely to follow 
suit shortly. The students can con-
tinue their studies in these colleges 
and they can wait for some time to 
have full facilities in the colleges, 

Regarding qualified teacher,-; I 
should say that out of the three ~ol
leges, two colleges are old ones. 'rhe 
students have been appearing frOm 
these colleges every year and have 
been getting their degrees or diplo-
mas, as the case may be. They are 
not new colleges. Suddenly, the stu-
dents want that the private colleges 
Sho'uld be closed and the Govern-
ment should open a new college. I 
do not know why this demand has 
come. 

SHRI K. A,· RAJAN: Government 
.tnade a commitment to them. 

8HRI B. SHANKARANAND: I can 
de.finitely say that the Minister of 
849 L.S.-9. 

State for Health has not JUade MY 
definite oommitrnent. I can only _y 
that the Government will take m-
terest and try to help these students 
sympathetically. 

MR. SPEAKER: Mr. Vasant Sathe 
to make a statement. 

PROF. MADIHU DANDAVATE 
(Rajapur) : Before he makes the 
statement, there is a pTocedural point 
which I want to raise. 

MR. SPEAKER: On 19-6-80, after 
the lunch recess, Dr. Subramaniam 
Swamy raised a point of order and 
said that the constitution of the Press 
Commission had been announced by 
Government outside the House while 
the House was in session. lIe contend-
ed that this announcement should 
have been made in this House first. 
The M.i.ni..ster of Parliamentary Ai.-
fairs observed that he had noted the 
point and would communicate to the 
Minister concerned. The hon. Depu-
ty-Speaker then remarked.: "You 
have made a proper protest and the 
Minister of Parliamentary Affairs has 
already replied. You n'\ust expect a 
reply from the Minister concerned." 
Now he is making a statement. After 
his statement, I will allow you to 
raise the point. 

12.19 bra. 
STATEMENT RE. NEW MEMBERS 

OF THE PRESS COMMISSION 
THE MINISTER OF INFORMA-

TION AND BROADCASTING AND 
SUPPLY AND REHABILITATION' 
(SHRI VASANT SATHE): Yesterday. 
someHon. Members had mentioned in 
the House that the names of the new 
Members of the Press Commission 
should have been conveyed to the Satha 
first. 

As the Hon. Members are aware, 
Government had accepted the resIgna-
tions submitted in January, 1980, by 
the former Chairman and the Melnbers 
Of the Press Commission and had 
also announced that the Commission 
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would be re-constituted with revised 
and mOre comprehensive terms of 
reference. Subsequently, Govern-
ment extended the tenure of the 
Press Commission till the 31st De-
cember, 1980 and had also appointed 
Shri Justice K. K. Mathew as the 
Chairman on April 21, 1980. 

For some time, some names have 
been appearing in the press. Under 
the rules, as far as the names of the 
Members of the Press Commission 
are concerned, they have t·o be duly 
notified so that they could be va-
lidly published and even announced 
in the House. However, as to the re-
vised terms Of reference, they have 
to be approved by the Ca-
binet. Hence, the Notification of the 
names of the New Members was 
made on the 18th June, 1980. As to 
the terms of reference, I wanted to 
place it bef·ore the House after they 
had been approved by the Cabinet. 

There was absolutely no desire on 
my part to by-pass this HOn'ble 
HoUSe and the Parliament as I value 
both the conventi'ons as well as the 
dignity of this House. 

The names of the Chairman and 
Men1bers Of the Commission are as 
foU;)ws:-

1. Shri Justice K. K. Mathew-
Chairman. 

Members 

2. Shri Justice Sisir Kumar Mu-
kerjee 

3. Shrimati Amrita Pritam 

4. Shri P. V. Gadgil 

5. Shri Ishrat Ali Siddiqui 

6. Shri Rajendra Mathur 

7. Shri Girilal Jain 

8. Shri K. R. Ganesh 

9. Shri Madan Bhatia 

10. Prof. H. K. Paranjape. 

11. Shri Ranbir Singh 

PRO~ MADHU DANDAVATE 
(Rajapur) : Mr. Speaker, Sir, I ha"'e 
already ,given you a prior notice and 
before I make any submission, I 
would like you to ponder over the 
future procedw-e that whenever any 
statement is made by any bon. Minis-
ter and when we raise a proce-
d~al point before the statement is 
made, we should be permitted to 
make our submission. Thios will al-
ways be followed. 

MR. SPEAKER: I will look into it. 

PROF. MADHU DANDAVA TE: 
This is just a submission to you. 

There have been certain precedents 
in the House. I will quote one prece-
dent in the Fifth Lok Sabha. 

The Labour Minister made certain 
announcements outside the 'louse 
when the House was already in 
Session and on that occasion the 
Speaker said that propriety demands 
that when the HOuse is in Session 
such important announcements must 
come before the House and not out-
side the House. Therefore, wlth all 
the technicalities to which my hon. 
friend, Shri Vasant Sathe referred 
to, I would like to point out to you 
that such an important announcement 
regarding new names to be added 
Over to the Press ComIr.lssion ought 
to have come before the Bouse. 

MR. SPEAKER: You should be sa-
tisfied now with the statement. 

PROF. MADHU DANDAVATE: Sir, 
I want to remain on record so that 
they should be avoided in future. 

SHRI VASANT SA'lT'iE: Sir, I do 
not agree with the protest. I have not 
committed any illegality .... 

(InterruPtions) 

PROF. MADHUDANDAVATE: Sir, 
I do not care wheth~r the Minister 
agrees or not. The question is the 
propriety involved in it and there-
fore, my appeal to YOU is there. 
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SHRl VASANT SATHE: It is im-
proper. 

SHlU NIREN GH0stl (Dum Dum): 
I have carefully heard what the hone 
Minister has read out in his state-
ment and I regret to say that he 
said that he has no intention to by-
pass this hone House. (Interruptions) 
He has tendered apology to the House 
by doing so. 

MR. SPEAKER: No. 

(Interruptions) 

SHRI VASANT SATHE: I cannot 
apologise. 

(Interruptions) 

MR. SPEAKER: Why do you say 
.... (Interruptions). Mr. Sathe. why 
should you .... 

(Interruptions) 

SH~I VASANT SATHE: Why are 
y'ou allowing the debate on this? 

(I nterruptions) 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): Sir, I have 
one submission. 

MR. SPEAKER: I have not allowed 
you. I had asked Mr. Niren Ghosh. 

Mr. Ghosh, after the statement, 
)'Qu want to say anything? 

(Interruptions) 

SHRI NIREN GHOSH The second 
point !is, when the Minister comes 
with the statement, he should ex-
plain why the previous Commission 
resigned. Did the Commission run 
counter to the Government? 

(In(€rT't(,Ptions) 

MR. SPEAKER: No. no. Mr. Bhi-
shma N arain Singh. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): .sir, he has raised to 
legal question. He says that it has to 
be published in the Gazette without 
which it is not an effective appoint-
ment and that is why he did not 

come to the House. The other day 
you were good enough to observe 
that the announcement regarding the 
increase in excise duties, which could 
not become effective without a noti-
fication, should have been made ear-
lier in the House. 

MR. SPEAKER: 
separate questions. 

They are two 

SHRI SOMNATH CHATTERJEE: 
The question is regarding releasing 
it for publication in the newspapers. 
He should have first come to the 
House. 

MR. SPEAKER: 
cleared the matter. 

12.25 hrs. 

He has amply 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI BHISH-
MA NARAIN SINGH): Sir, with 
your permissi'on, I rise to announce 
that Government Business in this 
House during the week commencing 
23rd June, 1980, will consist of:-

( 1) General discussion on Gene-
ral Budget for 1980-81. 

(2) Discussi·on and voting on the 
Demands for Grants (Railways) 
for 1980-81. 

(3) Discussion on the Resolution 
seeking disapproval of the Essen-
tial Services Maintenance (Assam) 
Ordinance, 1980 and consideration 
and passing of the Essential Servi-
ces Maintenance (Assam) Bill, 1980. 

(4) Consideration and passing of 
the Natioanal Compan,y Limited 
(Acquisition and Transfer of Under 
takings) Bill 1980. 

PROF. MADHU DANDAVATE (Ra-
japur): With your permiSSion, I am 
suggesting two issues to be included 
in the next week's agenda, either for 
discussion or for statement by the 
MInIster concerned. 


